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Mechanical Seal Industry 

+ 
*247. SHRJ E. BALANANDAN: 

SHRI SUNIL MAITRA: 

Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether the mechanical seal 
industry i entirely in small and medium 
ector; 

(b) if so. whether Government have 
any intention to invite big industry to 
come into the picture sooner or later; 
and 

(c) if so, the reasons for that ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) Yes, Sir. 

(b) and (c) No , Sir. However, 
specific propo als if received in the 
matter are considered by Government 
on merits. 

SHRI E. BALANANDAN: In the 
answer given by the Mini ter, it says : 

''(b) & (c) No, Sir. However, spe­
cific proposals if received in tho 
matter arc considered by Govern· 
mcnt on merits. " 

Sir, this mechanical seal industry is a 
high technology and high precision 
industry . Now, it is in the small scale 
aad medium sectors. Today the industry 
is u ing the capacity of only 40% and 
the rest of the 60 % is lying idle. Now, 
may I know from the Hon. Minister 
whether M/s. B.D.K. Engineers Private 
Ltd ., Hubli, Karnat, ka bas submitted 
an application tQ the Government on 
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September 10, 1982 for a licence with 
the collabora tion of John Crane Hou­
daille Inc. , .S.A., the biggest multi­
national in the mechanical seal industry 
and which operates in 22 countries in 
the world, having selling arrangement 
in 75 countries? If this application has 
b een received by the Government, what 
is the reaction of the Government to­
ward this applic a tion ? 

SHRI S.M. KRISHNA Sir, in 
con idcration of the need for upgrada­
t ion of technology in the manufacture 
of mechanical eal , te hn ical collaborn­
ti n ha been allowed in the past to the 
fol1owing Ind ian firms wi th for ign 
equity participation : 

(i) M/s. Durametallic India who 
have a foreign collabor t ion 
with M /s. Durametallic Corpn. 
U.S.A. 

(ii) M/s. Mars Seal Pvt. Ltd who 
have a collaborati n with M/s . 
Cydam, France. 

Another one i in the mall scale 
sector. Th:i.t is M /s. Scalol Hindustan 
Ltd., which ha a foreign collaboration 
with M /s. Sealol, U.S.A . Now, there is 

· one application which is pending with 
the Government and that is received 
from M/s. B.D.K. Engineers Pvt. Ltd. 
who w uld like to get it in the sm 11 
scale sector. They have made the appli ­
cation for the foreign collabarat ion. 

SHRI B. BALANANDAN : Sir , 
the Minister did not say what is the 
position of processing of that applica· 
tion . He simply said that the Govern­
m nt will con ider the application in a 
proper manner. 

I may tell for the information of the 
Minister concerned that as soon a the 
application has been submitted to the 
Government the Deputy Director Gene­
ral of Technical Development and the 
D evelo(")ment Officer have gone into the 
merit of the application etc., and they 
have submitted a report In this report, 
it h~s ·be n recommen~ed that this col-

laboration with M/s. John Crane Inc. is 
not necessary since we are having the 
ame technology. Those indu tries which 

are already having foreign col1aboration 
are 2 units in the medium sector and 
13 units in the mall . ca1e sector. They 
have the idle capacity of 60 % and theY 
are producing aJl range of mechanical 

al which is required to day . The pro­
posal which has been brought by the 
I lubli company b fore the Government 
C'Jnt:i..ins no new t chnology, no moder­
ni . t ion and n lh ing i there. Therefore. 
a fll -r getting this report, due to some 
p r ~ures from some-b dy, another com­
mittee ha been appointed. 

MR. SP AKER : What is your 
Questi n ? 

AN HON. MEMBER : This is a 
story. 

SHRI SATYASADHAN CHAXRA­
BORTY : This is the saddest tory. 

SHRI B. BALANANDAN : So, 
th y have ubmittcd the rep rt on the 
18th N vcmb r. Within one rn nth, 
another c mmitteo has been app intcd. 

PROP. K.K. T WARY : This i a 
ock and bull s tory. 

SHRI E. BALANANDAN : Now, 
it is stat d that th applica tion for the 
new collab 1 • tion may be ucc ptcd. J 
want to know f1om the Minister that 
aft r the Dpplic·ttion i made by the 
company and after the D puty Director 
General f Technical Development has 
submitted his report, why another com­
mittee has been appointed to proces 
this applicc tion ? We are already l1aving 
an idle capacity f 60 % in the mecha­
nical seal industry and the new appli­
cation is not for any new technology or 
for importing tc hnology. It is only 
repetitive technology. 

SHRI S.M. KRISHNA Firstly, 
about the c.~pac ity, I am sure the Hon. 
Member will appreciate that lhe capa­
city which has already been created in 
the count ry is only a er claimed" capa­
city in tho sen e that the units whicn 
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go into the manufacture of mechanical 
seals got them elves registered with 
the DGTD if it is in the medium sector 
and if the small-seals indu tries want to 
go in for manufacture of mechanical 
seals , they get themselves registered 
with the D ircctorate of lndustric • at the 
State level. So, the "claimed" capacity 
in the country as reflected shows that 
there is under-utilisation. 

SHRI SOMNATH CHATTERJEE: 
To what extent ? 

SHRI S.M KRISHNA : Le t me 
complete the answer. But the fact 
which has to be looked into is whether 
in physical terms the capacity is there. 
That has to be gone into. 

DR. SUBRAMANIAM SWAMY: 
So wh at? 

SHRI S.M. KRISHNA : That is 
with reference to the capacity. As­
regards the second part of the question 
about repetitive technology, the f reign 
oll aborations arc a llow d keeping in 

view the Science < nd Technology state~ 
ment which tho Hon. Prime Minister 
has pronounced at the Tirupathi Science 
Congrcss ... (l111erruptions) I seek y<1ur 
protecti n, Sir. 

DR . SUBRAMANIAM SWAMY: 
Hu wants to seek protection from me 
of all tho people ? (Interruption ) I am 
in the unhappy company of the Mar­
xists. 

SHRI S. M. KRISHNA : The foreign 
col1aborations are allowed only in so­
ph isticatcd and high priority areas, in 
export o riented and import substitution 
manufacture o r for enabling indigenous 
industry to update existing technology 
in order to meet effectively changing 
consumer p references and to become 
competitive in the export market. 
Within the parameters of these groad 
guidelines, the foreign collaborations 
aro a llowcd . 

SHRI SUNIL MAITRA : Sir, I am 
sorry to say that the entire thing is 
~eing soqght to b pushed under the 

carpet. What was the quest.ion ? I 
quote : 

"(b) if so whether Government 
have any in tention to invite big 
indu ·try to come into the picture 
sooner o r later." 

The Hon. Minic;ter . reply is, "No, 
Sir". And then he says, "However spe­
cific proposals if received in the matter 
are consider d by the G ov• ... rnment on 
merits." On what date i · he giving the 
reply? lt is 10th Augu -i t, 1~83, l have 
got a photostat copy or the application 
which i dated 10 .9 .{ :./ '5 10 .82. Js he 
not misl aJing th..: Hou~c ? Il is a lready 
in their posc;cssion . T can place it on 
the Table of 1 he House; I can authent i­
cate it. 

AN HON. MEMBER : Let him lay 
it on the Table of the House . 

SHRI SUNIL MAITRA : The reply 
will be givc.;n in the langu age of tho 
Technica l Evaluation Group of the 
DGTD which gave its own recommenda­
tions on 18th November, 1982. I am 
not going into the deta ils of the whole 
thing. la its recomm ·nd.i tion 1 firstly the 
Evaluation Group said: 

"No new f echnology is being brou­
ght in .'' 

Again, at the end, it says : 

HHaving regard t the above posi­
tion whereby it is observed that 
almost all types of mechanical seals 
are being m· nufactured in India and 
the capacity f the existing m anu­
facturer · is gro ·sly under-u tilised, it 
is felt that th .!re i. no need for 
induct ion of yet another manu­
facturer in the field that too with 
foreign equity:'' 

This report has been ~ubmi ttcd with the 
approval of the Deputy Director Gene­
ra'!, DGTD . 

SHRI SOMNATH CHATTERJEE: 
Why are you upset ? 

(Interruptions) 
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SHRI SUNIL MAITRA D n t 
shout. One of the Members of the 
Hou e belonging to that idc is intere -
ted in this deal. I am prepared to prove 
it. 

MR. SPEAKER : There is no ques­
tion. 

(Interruptions) 

SHRI SATY ASADHAN CHAKRA­
BORTY : In view of the revelations 
made ... 

(Interruptions) 

Please control the H u e. This i 
an important issue. The decision is 
made from one side of the Hou e. 

(Interruptions) 

Please control the House. 

(Intetruption ) 

SHRI SUNIL MAITRA: May I 
know from the Hon. Minister in view of 
the revelations made today on the floor 
House .... 

(Interruptions) 

Will the Hon. Minister assure that 
the giant multi-national like John Crane 
will not be allow ~d to ent er into the 
field of mechanical seal ind u try ? 

DR. SUBRAMANIAM SWAMY: 
This is a blow to self-reliance. 

SHRI S.M. KRISHNA : I would 
seek your indulgence to go into the 
question, 'if so, whether Government 
have any intention to invite big industry 
to come in ?' Wh re is the qu st ion of 
Government inviting . om body to come 
into the busines ? It i only with re­
ference to Government's invitation that 
I have said "No' in my answer which i 
factually very correct . So I do not know 
why the Hon. Member is getting agita­
ted over it. 

SHRI G.M . BANATWALLA : You 
must protect the House, Yo~ read th 

second sentence of the an wer. It is 
misleading. So far as the information 
to the House is concerned, it i from 
the other ide that it hould come. But 
the informa tion has come ..• 

(Interruptions) 

There i much more than what 
meets the eye. A deliberate attempt is 
made to mislead the House. 

SHRI SATYASADHAN CHAKRA­
BOR TY : Y u are collaborating with 
the policy of Govcrnm nt. 

SHRI G ORGE FERNANDES 
The documents can be laid on the Table 
of the House. 

SHRI SA TY ASAD HAN CHAKRA­
BOR TY : I would urge the Prime 
Mini ter to intervene and say what is 
your policy. The Minister does not 
know what is the policy of the Govern­
ment. 

MR. SPEAKER : Why not li:>ten ? 
What is this ? I do not know what he 
ays. I do not know how y u can 

run the Hou c ? 

(Interruptions) 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : 
I want to assure the Hon. Members 
that there is no question of importing 
any repetitive technology in this matter. 
We will not allow any repetitive techno­
logy to be import d in the field of 
mechanical en.ls. Some technical and 
technological questions have been raised 
in this process because some technical 
question have been raised, for example ... 

(Interruptions) 

DR. SUBRAMANIAM SWAMY: 
By whom? 

(Interruptions) 

SHRI SUNIL MAITRA : I am 
p repared to lay it on the Tab le of t}\e 
Hous~ . 
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MR. SPEAKER : Please sit down . 

(Interruptions) 

SHRI NARAYAN DATT TlWARI: 
Let me an wer. I said that wo are not 
going to allow any repetitive technology 
of any monopoly hou c for this matter. 
But there are ccrta in technical ques­
tions. For example, a question has been 
rai ed whether or not production of 
engineering seals for b igh pres ure and 
high temperature applications is being 
made in the country or not1 whether or 
not the existing manufacturers have 
master d the technology for production 
of system application, whether or not 
the locally available industrial seal call 
be u ed for industrial eat applica lions 
etc. These are some of the technical 
question which hav0 been raised. It is 
a purely technical matter. We h ave not 
receiv d the report from the DGTD 
and whatever reports the Hon. Mem­
ber are now discussing are only 
report at Development Officers 
level and at other officers level. 
It is not the final report of the D irec­
tor-General of Technical Development. 

(Interruptions) 

They have not received any report 
from the Director General of Technical 
Development. 

SHRI G.M. BANATWALLA: The 
sub-committee of experts gave you a 
report. 

SHRI SUNIL MAITRA: Here is 
the report. This is the report. 

(Interruptions) 

SHRI NARAYAN DATT TIW ARI : 
There might be many Committees and 
Sub-commitecs of DOTD. But I have 
not received any report from the Direc­
tor-General, Technical Development 
as such. Therefore, any Sub Committee 
or Committee Report within the DOTO. 
is irrelevant for the purposes of Govern­
ment. 

SHRI SUNIL MAITRA : How is 
it irrelevant ? 

(Interruptions) 

SHRI NARAYAN DATT TIWARI: 
As and wh n we receive it, we will con­
sider the recommendations of the DGTD 
or the Licensing Committee. There is a 
structured procedure in the matter. I 
again assure the House . .. (Interruptions) 

AN HON. MEMBER : Will you 
please listen to me ? 

MR. SPEAKER : Why should any­
body Ii ten to you if you do not listen 
to him ? This is diabolical. 

SHRI NARAYAN DATT TIWARI: 
I again assure the Hou e that we are 
not intere ted in getting an unnecessary 
repetitive technology from any multi­
national. 

SHRI INDRAJIT GUPTA Let 
there be a discussion on this. 

MR. SPEAKER : Yes; you can 
have. Give notice for half-an-hour dis­
cussion. 

SHRI SATYASADHAN CHAKRA­
BORTY : Under 193. 

MR. SPEAKER: There is no time 
fo r that. I will allow half-an-hour dis­
cussion. 

SHRISATYASADHAN CHAKRA· 
BOR TY : This is a very important 
matter ... 

MR. SPEAKER : But you will not 
find time. It is you who have to decide. 
Mr. Lakkappa. 

(interruptions) 

MR. SPEAKER : Why should you 
all feel so much agitated, I do not know. 
We can do in a calm and quiet manner. 
Why should you fee 1 agitated ? This is 
not proper. I do not like this. 

SHRI K. LAKKAPPA : The Hon, 
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Ministor bus stated categorically and 
very clearly that the intention of the 
Government of India is not to encourage 
the multi~nationnl . or the benefit of 
the House, I will quote what our Hon. 
Prime Minister has stated. It is neces­
sary becau c some Mcmbors on the 
other side have said ... 

MR. SPEAKER : You are not to 
answer th ir questions. I wa nt you to 
put your question. The Mini ter can 
take car.! of himself. 

SHRI K. LAKKAPPA : The Prime 
Mini ter has stated clearly that the 
Ministry shoulu b.,; re trained in en­
couraging multi-national s . This is the 
policy of the Govcrnment-n t to des­
troy th smaJI sector. But then there 
are cerlain contradiction which h:.tve 
appeured; th re arc Hpp1ication from 
mul t i-nati nals. Therefore, the Minis­
ter' assurance should a lso include th t 
fu rtbor probe would be made to see 
that multi-nationnls do not enter in the 
small sect r in wh a tever manner and 
they do not dilute the p01icy of the 
Government of Ind ia. Will the Hon . 
Minister categorically a sure this because 
this is happening even in spite of tho 
Statcmeat made by ur Hon. Prime 
Minister tha t we sl ould be re. trained 
in inviting multi-m~ tionals ? 

SHRI SATY ASAD HAN Cl l KRA­
BORTY : What is the que tion? 

SHRI S.M. J RISHNA : The Go­
vernment i bound by the statcm nt 
made by the Prime Minister. 

SOME HON. MEMBERS rose 

MR. SPEAKER: We nre going to 
have this d iscussion . .. 

PROF. MADHU DANDAVATE 
I want to i.lSk a pointed question. The 
discu sion may follow. But in the mean 
time there will be a lot of bungliag . 
Therefore, I want to put one question. 
You had almo t indicated that, after 
him, I should a k the question. 

MR. SPEAKER : I never indicated. 
You took it fo r granted. 

PRO . MAOHU DANDAVATE 
I did advance reservation. 

MR. SPEAKER : Before you, Mr. 
Banatwalla was on his legs. 

PRO . MADHU DANDAVATE 
I was also on my legs. I was also 
trying to catch your eye. 

MR. SPEAKER : So many Mem­
bers try to catch my ey(:'. Mr. Banat­
walla. 

DR. SUBRAMANIAM SWAMY: 
The Minister should seek your p rotec­
tion, sfr, and not that of the Prime 
Minis t r. 

SHRI G . M . BANA TW ALLA : The 
point is that it i the policy of the 
Government to encourage small sc· le 
industry. Now by con sidering the appli­
cation for foreign collaboration , the 
small-scale industry gets adversely aff ec -
ted. For 7 years the import of the item 
was banned and ther by cluring the 
period ophisticatcd technology has 
come up and an expert sub-committee 
had said that th technology has im­
proved, it has come up and it has deve­
loped to internation l l stand a1d 

MR. SPEAKER : Wh at is your 
question ? 

SHRI G.M. BANATWALLA: Then, 
in view of this finding, why this mani­
pulation is bdng doni; in order to see 
that foreign collaboration come in ? 
Why-in spite of so much advance­
ment ? ••• 

(Interruptions) 

PROF. SA Y ASADHAN CHAKRA­
BOR TY : Manipulations fo r whom ? 
Who is the int rested person ? Mani­
pulations for whom ? 

SHRI S.M. KRISHNA : I would 
like to emphatically deny that there is 
any manipulation a t any level of the 
Government .•. 
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PROF. SATYASADHAN CHAKRA­
BORTY : You know that ? ••. (Interrup-

tions) 

SHRI S.M. KRISHNA: You cannot 
bar any ppli at ions from coming in.·· 

MR. SPEAKER : Even this mani­
pulation wil1 n t work by the Pro­
fe sor. 

SHRI S.M. KRISHNA : Mr . Spea­
ker Sir, Gov rnmcnt c nnot shut out 
applica tions from flowing into the Mini­
stry. So every application would be 
technically ev< ~ luatcd and then a deci­
sion will be taken ... 

I11terrupt io11s) 

~~'f'ff ;r~)~~ : 3Tlf7 31 rq at'Gf" 

~CTT~ Cf;-{il" (fl it- Gf"T~ lt ~Ttfi- ~'1"-6f~7 

fsFCfil1T'1" rf6T ~· ifT I 
' "' 

PROF. MAOHU DANDAVATE : 
That is not relat d to that. H al f-an­
hour discus ion is different ... 

MR. SPEAKER : No; no. 

PROF. MADHU DANDAVATE 
Under what ru le ? 

MR . SP AKER : Go <t head. There 
will be no half an h ur di cus ion. You 
cannot have the c.akc and eat it too ... 

(/11te rrupt ions) 

PROF. RUP CHAND PAL : There 
will be many more thing to be said. 

PROF. MADHU DANDAVATE 
ls it not a fact that in 1978 a complete 
review of the capabilities of the indige­
nous mechanica l seal industry was under­
taken and at that time, it was declared 
that we are complet ly banning the im­
ports and in the pirit of that and in 
the Jight of the fact that as far as the 
indigenous mechanical s~al indu try is 
concerned, 40,000 is the annual capacity 
and in spite f that 50% of the capa­
city remains unutilised. Then the market 
is also very low. In view of this, will 

you try to encourage this indigenou 
industry and take a firm d ci ion that 
under no circumstances we will allow 
the technology to be imp rtcd and not 
give this vague answer that is a parti­
cular case come b fore us, in that case, 
we are prepared to consider ? Will you 
categorically consider in the light of all 
these facts which are placed before you 
and make a categor ical declaration that 
no import of technol gy will be allo­
wed? 

SHRI S.M. KRISHNA : As far as 
the capacity util isation i concerned, I 
have already made my submission to 
the Hou e and I am . u re the Hon. 
Member has also heard the answer to 
that part of the quest ion. 

He mentioned something a bout a 
study which was made in 197 8. We 
are in 19 8 3. So, what government ... 
(Interruptions) What the Government 
would like to . .. 

PROF. MADHU DANDAVATE: 
1984 shall be advanced o r we shall 
go back ? 

SHRI S.M . KRISHNA : There can­
not be any compromi ·c about .indigeni· 
aation of the technology. There cannot 
be any compromise. We arc not m aking 
compromise. And, a the Minister has 
assured thi Hou c, we a re not going to 
encourag import of repetitive techno­
logy. But if there is a ny gap, then 
cretain ly it becomes the duty of tho 
Government to look into that. 

DR. VASANT KUMAR PANDIT: 
Let the R & D D epartment take care 
of it. 

SHRI AJITSlNH DABHI : M echa­
nical seals are b ing used in thermal 
power st.ltion and refinerio . There dre 
3 units in the small c, le s ctor in 
Gujrat and 15 in the res t of the coun­
try which manufac ture these mechanical 
seals. I would Hke to ask the Minister 
whether the exi ·ting unit which manu­
facture these things have already im­
ported foreign technology from USA 
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and France and are actualJy using that 
and whether any f the Cor orations 
like IPCL or BHEL which use these 
mechanical seal h ave complained that 
the mechanical eat produced by these 
small scale unit which are at pre ent 
exi ting arc below the standards or are 
not sophisticated. 

SHRJ S.M. KRISHNA : Sir, these 
things would be borne in mind by the 
D.G.T.D. 

MR. SPEAKER : N )!l Question­
Q.No. 248. Shri Doongar Singh. 

Creation of fodian Agriculture Service 

*248. SHRI DOONGAR SINGH : 
Will the Minister of HOME AFFAIRS 
be plea ed to state : 

(a) whether the National Commis­
sion on Agriculture recommended the 
creation of Indian Agri ulture Service 
rather than filling the higher posts m 
the Ministry on deputation basis; 

(b) whether the higher posts in the 
Ministry are mostly filled by deputation; 
and 

(c) action taken for creation of 
Indian Agriculture Service ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
(a) to (c) A statement is laid on the 
Table of the House. 

Statement 

SUBJECT : CREATION OF INDIAN 
AGRICULTURE SERVICE 

The National Commission on Agri­
cuiture made the following recommen­
dation regarding constitution of an All 
India Agriculture Service. 

rc3S. An All India Agricultural 
Service should be formed immedia­
tely. This service should have 
different wings dealing with agricul­
ture, animal husbandry and fishe­
ries. There should, in addition, be 

State agricultural service, junior and 
enior, with provision for inducting 

competent per ons from the senior 
State ervices to the alJ-lndia 
service on a quota ba i . ' 

The recommendation of the Commis ion 
i being examined by the Ministry of 
Agrkulture. 

2. The recommcnJation of the Com­
mis ion regarding filling up th techni­
cal posts i as follow :-

"34. All Central technic 1 posts 
should generally be fillod by deputa­
tion from the States. The period 
of tenure should not be too hort 
and may be fixed at five years. Jn 
the selection of the e officers on 
deputation their position in the cadre 
and their competence r ther than 
th ir pay scales should be the 
criteria." 

3. The higher technical posts in the 
Ministry of Agriculture (proper) are 
mostly filled by deputation on tenure 
basis. 
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